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EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE
QUARTER ENDED 30™ JUNE, 2025 (Rs./ Lacs)
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; ' Bosrd Eﬁ:{ng;ﬂ“'ﬂ | for the period (after tax) and Other Comprehensive Income (after tax)] J I | _ I il : R
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Date - 121h August, 2025 Chairman : : Borrower's Mame Amount as on .
(DIM : 00041150} 7| Reserves (excluding Revaluation Reserves) as shown in the Audited - - - - | (64373 No.| Account Number 10° August 2025 | Sale Notice
Balance Sheet of the previous year — — 1| XXXXXKXNSZ05 |SHRETAK M JAVERI B776.75 | 11-08-2025
8 | Earnings Per Share (of Rs.10 /- each) (for continuing and discontinued 5 000000001108 MEEMAKSHI BHARGAVA 5 806 61 | 11.08.2005
operation)- 3
1. Basic: (0.23) (0.13) (0.19) (0.23) (0.19) (0.58) 3 [AMEOCRRKARO0S [GALRAY SAXENA 358048 | 11-08-2025
FORM A 2. Diluted: (0.23) (0.13) (0.19) (0.23) (0.19) (0.58) 4 [OOOGKKN 1694 |AMARDEER SINGH CHANDHOK | 302966 | 11-08-2025
PUBLIC AMNOUNCEMENT NOTES 5 (MO XXXOTISBHAVIN MATHUR 202700 | 11-08-2025
(Under Regulation & of the Insclvency and Bankruptcy Board of India 1. The above is an extract of the detailed format of Quarterly/Annual Fianacial Results filed with the Stock Exchange under Regulation 33 of the SEBI (Listing and Other G [ KXXARXXXXNRBE56 | SHASHI KUMAR PACHNANDA | 10,540,098 | 11-08-2025
{Insalvency Resolution Process for Comporate Persons) Regulations, 2016} Disclosure Requirements) Regulations, 2015. The full format of the Quarterly/Annual Financial Results are available on the Stock Exchange website: 7 [HCO000000(2458 [KAMLESH GARG O 56060 | 11-08-2025
FOR THE ATTENTION OF THE CREDITORS OF www.bseindia.com and the same is also available on the Company's website i.e. www.idmlimited.in. B [MXAO000G(K2484 [ AMRIT_RANI 897.18 | 11-08-2025
SHRIRAM SKILL AND EDUCATION LIMITED 2. The Statutory Auditors of the Company have carried out Limited Review of Financial Results for the quarter ended June 30, 2025 pursuant to Regulation 33 of the SEBI 9 5 HIIIIKKKHHH difk:n A EANT JINGAL ’ 'ES 5_92 641 NEE IIIEI EE'.?El
RELEVANT PARTICULARS (Listing Obligations and Disclosure Requirements) Regulations, 2015. = :
1. |Name of corporate debtor ) |SHRIRAM SKILL AND EDUCATION LIMITED 3. The above results have been reviewed by the Audit Committee and taken on record by the Board of Directors in their respective meetings held on August 12, 2025 and 10 [RICCRRKRRRIITT AKHILESH GUPTA 15,84,890.28 | 11-08- E'E'E-
2 |Date of incarporation of corporats debtor |-:|.:| 02-2020 have been reviewed by the Statutory Auditors of the Company. N POOOCX2IET TAJINDER CHAWLA 1,071,336 14 | 11-08-2025
3. |Aulhiority uncar which comorats debloris |ROG-Dalh 4. Previous year/periods figures have been regrouped/reclassified, wherever necessary. E ' E 12 0000007403 |ALOK PORWAL 1,461.20 | 11-08-2025
incarporaled [E‘EE-'IETEEI r 14 M8 s
4. |Comporate Identity No. | Limiled Lisblity  |U74E980L2000PLE 103606 ' 13 KIMHKHE?DE TISTI RANI GHOSH 1,056.25 | 11-08-2025
ealiicafion Mo, of corparate tabiar For International Data Management Limited 1d (OO0 |GENERAL HAREIRAT SINGH 1,627,084 | 11-08-2025
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Carporate Qffios address. B - 1204, 13t Floce Date : August 12, 2025 . | DIN: 00259961 17 | XOKUAXXXAXTEET |PANKAL JAIN 4,346.43 | 11-08-2025
iy B SR 18 [ XXOUXKXXXXB820 | JAYA BANERJEE 1.10,484.27 | 11-08-2025
B. i:nsu:l-.«erln:,;- comenencement data In (B-08- 20025 18 [0 EAXEZT 2 [LEELA DHAR MAHESHWARI 2.80,476.76 | 11-08-2025
Jroep ot G Cupusralis datice 20 [XHOOOOKKNX0510 A P S AHLUWALLA 18,12,660,40 | 11-08-2025
7 |Estimaled dale of clsise of naclvency  |04-02.2026 = ; = :
Plelabod ¥ HINDUJA HOUSING FINANCE LIMITED gF &7 21 000000006503 WATSON C JOH 76,2132 | 11:08.2025
B, MName and rgistration number of the Prabhakar Kumar . Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015, gg_ KE%&E%F&HEE%@% HFNL i 1 53 'Q'EE E-E 11 UE ED?EI
{inzalvency :ru‘-es_simal acling as inferim  [IBEYIPA-QRZNP-MNONTT 4201 20412373 HINDUA E matl: auctionizhindujah |:|-....|n-"hr|ar'|:E com . . 29 f{.?:.ﬂ:'fiﬂl‘ﬂi}'iﬁ:j% HIMANSHL RUSTAG 4 115 o0 | 11-08- ?E."E“.n
B Reens b il o 6 T Aidreas] BT, Giound Fioar, Vekanand R T T H EHA? LEHWE_ S e emes— 24 [X000DOMXXXX5334 | SUPARN VAIDIK 3.61,526.05 | 1-08-2025
:rrSIIh,II'ir.H profisssional, a5 registared with :I".L:.':l‘:nr;!!I _ﬁr:-:_:l-:_:r!‘ﬂ F:'.:hrlli_l'.lr.:lh : ; - ' . . L " 25 [ B0 PAHALAD SINGH BATTAS | 11-08-2025
e oo Erok prsekes st Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6)) 26 [XXXOOKXXE481 |SOMDEEP GUPTA 381590 | 11-08-2025
1. i.ﬁ.unraas and a-mall 1o be used for Aidress: B-541, Ground Floor, Vivakanand Sale of immovable property mortgaged o Hinduja Housing Finance Limited {HHFL) having its Corpoeate Dffice af 167-163, ZND Floor, Litte Mounl, Saidapal, Chennai - GI0015. 2T | KKK KX 4391 |SHRIHARI SANJAY DACHA 4116.46 | 11-08-2025
{cofrespondance with Me inledm Apatment Seclar B, Rakii Nerlh ant Branch Cobce ab- 208 2nd Floor, Padam Busness Pak. dwos Vikas, Agra-202007, under the Secuntisabon sd Becomsiruclion of Financial Assals and Enleresment of Sacurily 90 0000000 M0 ISANDEEP GLUPTA 1242 43 | 11-08-2025
{resalytion professional "Wzt Maticnal Cagital Temifory of Delhi -110085 Interesh Act, 2002(hereirafler "R, Whenias S honzed O ["AD ) of HHFL had taken (e passession of e faloing property pursiant 16 (he nolice issued LVS 13(2) of he Actin 5
! Emalt cirp.ssedfamall com e Tolbowing bodn accoumts!prospect nea. with a right b sell e same an "AEIEWH’EREEEA&IE!AS IS WHAT IS BASIS" [nr realzatian of duss amound, The Sak wilf be dane by 1ha 25 KWHHKHEE ?'E' -""-ME_TEWH E 9-”3 :'r "'1 0a- 2'3'35
11, {Last date for submession of claims .25-"'F|I.-l;|L-E~'.: 2025 um:eugm&dlr:mghg-au:‘.qn platfarn pronaded at the website: www bankeauet lans, com o :{};:l: 1:{:{}:]{:{}{.\,&5& VIVER *-32 ,5'5; 11 0 2‘[‘.'25.
He el e T Ao T 10 ad DATE OF INSPECTION OF PROPERTY - 16-SEPT-2025 1100 HRS -1400 HRS 31 [XICOMXXXXXST0T [THAKUR RAJ KUMAR SINGH 474111 | 11-08-2025
; calculatad from tha date of receipt of order) EMD LAST DATE - 17-SEPT-2025 TILL 5 PM. 32 OO0 XG0 | SOURABH GALIR 3,29 45607 | 11-08-2025
18, [l nhviecila, Hany. der gk (. DATE/ TIME OF E-AUCTION - 19-SEPT-2025 1100 HRS-1300 HRS. 33 |KAOORKKX XG53 |DEEPAK TANDON 1.69.975.97 | 11-08-2025
e R e Reserve Price (RP) 34 | XXHKXOOKK 7920 |NEERAJ KUMAR 1.66,999.26 | 11-08-2025
 professanal - Loan Account Number and | Demand Notice u/s ‘ Oali and ese 35 OCOODOOMNMNAZ0 [GAJINDER SINGH BAINS 507512 | 11-08-2025
13, |Names of Insalvency Profassionals MA, Sr.| MName ol Borrower{s)/ | 13(2) Date and Amount Description of the Immovable Type of Earnest Money Deposit 36 | XXOUXXKXX 840 [KAMLA KAPOOR 44230 | 1-08-2025
(identiliad o acl as Aumhossed =Haor i EMU ‘1“'}"“_ ur HF e S e e R
ilﬁrr::lusrnlal'wn nfr:r:n.:hlaf:; ina dass No. mﬁ:;’;::f{i?}f Total 'ﬂlﬂﬂﬂﬁdil‘lu mpm“l Sacured Assat PI}EEE!SEII}I'I H{'[I | I { ﬁn‘m :ﬂ a7 H}(IIHKKH-’-‘&N D HEEH GRC"'JEF': 4 30115 I1 DH 2'3-?5
{Threa L for aach class| - : W RGrease AWK 36 [HOOOONXNXESTA [ ABHISHEK MAKOL 4 56,831,865 | 11-08-2025
1. lial Redavant Forms end MelEvanl Foms e avaratie at Loan Account Mo. 2470412025 & One Part of House Having area 32039 sq. Mirs, situated |  Symbolic 7 8,70,000/- A4y 110870
|ib} Details of autharaed represantalives | hitps:iibbi govinlenmomeldewnloads 1 1. Mr. Govind Govind ? 06.67 4321 at Mauza Rahna The & Oistt Firazabad, Boundanss - | Possession| ————— 38 [OCOOGRXXXZ 107 IMANGAL SAIN PURI 249640 | 11-08 g'-”? 5
(@ availabin af: :Hmﬂ'ﬂﬁa L Easl- Rasia 17 Feet wice, Wesl- Plol of Vasdey, North- San nl"l E H-TIDDEH "1":' H}:m}{x:{}ﬂ{m D[lllll"lllla'. ':HDF'H-‘!'- GIEDH-‘I"'R 1.1 E. ﬁ--I:-|"1'|:'|:' 11":'8'5'3'25
Motice is heraby given that the Mabona] Company Law Trbunal, Mew Delhi (Caurl 111} has ordered % Mre: Sumiira Stmitra < 06,67402/- o Howsa of Dorner, Soulh= Part of House of Danrar 11-07-2025 T 10.000/- A [N ARRAASEZ | JAINENDAR KUMAR JAIN 186550524 | 11-08-20E5
the commancement of 4 conparale insohency resolulion process of SHRIRAM SHILL AND “':E Bt.nrmmaﬁ &5 on O7/04/2025 i 5 0000487 [VESWANT! DEVI T8.74.636. 34 | 11-08-2025
EDUCATION LIMITED on 08-0B-2025 Mode Of Payment :- For 5r. Mo 1 - 8l payment shall b2 mace by demend deaft-in favodr of Hindoja Housng Firance Limited paysbie & 43 KEMKHKKKT-#E* .ﬁ.l'-'IIT BAMBA 45 4_5? 00 11 [|E| EG'EE
The eredilors of SHRIRAM SKILL AND EDUCATION LIMITED ara haredy called upon 1o submil Veranasi ar through RTGS/MNEFT The accounts dedails are as follows: 3) Name af the sccount:- Hinduia Housing Finance Limised . b} Name of e e e e
hzir claime with prool on or before 26th August, 2025 to- the interim rezolulion professional althe e Bari-HOFC, o} Account No:-HHFLTDUPLKNAGRAA 2324 ) IFSC Code:-HDFCO00408), 44 [X00000000((EA57 |AJAY KUMAR GUPTA 2960.36 | 11-08-2025
akifess el ria Aga st angry o 10 Zdent - - 45 [XOO0OMXNNX4382 |AMARPREET MEHTA 1,154.07 | 11-08-2025
The financial craditors: shall submit their claims with proof by elecironic means only, All other 2 |Loan Account No. 24/04/2025 & One Residential plot having area 39.33 sq. Mirs. Under | Symbalic * 08,80,000/- iy ' .
i o S . h L 1, Mr. SATENDRA SATENDRA, 7 06.90.250/- khasra no. 81 Situated at Mauza kakrau Tah & Distt. | Possession| ~— o o . .. A6 | OCORONOCIAET [PRAMOD SHARMA 6.75,480.17 | 11-08-2025
crediors may submit the caims with proofin parson, by post or by eleckranic means A 5 P Direckioni Bourdaries - Essh R TFT F BB 000/-

Afinancial cradilor belonging 1o a class, as isted against the entry No. 12, shall indicate its choice Sio Mr. CHIRAURJ LAL 7 06,390,250/ Wesle: Piot Muny Dei, Rert. £t Pop. Sincs Wle | aqen s : A7 JOCE SR AT S RAIY RUWAR HAdTHAN 10 e | 11-0p-2025
of authorisad répresentative from ameng the three insolvency professionals listed against entry (Borrower) 55 0n OTIAI2025 | ot PariPiolofAra . OH S -| 11072025 ¥ 10,000/ 48 [o0000000MEE10 [RAHUL KUMAR B4 B0B.00 | 11-08-2025
M. 13 bo act 3z suthonised representative of the cags [spacify class] in Form CA.-NLA, Z. Mrs. RATNESH DEVI Wio s A0 OO0 1050 | SHIVANI SAZAWAL 51341 | 11082025
Submigsion of false or miskeading propds of claim shall atiract penslfies. Mr. SATENDRA [Co Borrower) | Mode Of Payment :- For Sr. Mo, 2 = All paymant shall be made by demmand deafl in faveair af Hinduja Heusing Firance Limited payabls o - i

Sd- Varanas! or ihenugh RTGSNEFT The accounts details are a3 Tollows: a) Mame of the sccount:- Hndifa Housing Finance Limed.. b} Name ol ol [XARANRXXXXAGET |SHIVANKUR SARIN _8.21167.00 | 11-08-2025
Interim Resolution Professional e Bara -HOFC, ¢} Account No:- HHFLTOUPLKNAGRAAZ2G1 d} IFSC Code:-HOFCO004289, B [OO0OOOOGKN0EEE [BABL RAM 2.040.71 | 11-08-2025
Date ; 12/08/2025 PRABHAKAR KUMAR 3 | Loan Account No. 24/04/2025 & One Residential Plot lies In Part of Khasra Ne. 504, area | Symbelic T 14,88,000/- 52 [XXO000CKX 4884 |RAJEEV MEHRA 18.40,946.60 | 11-08-2025
Place: Delhi s i Bl H S 1. Mr. VIMAL VIMAL Slo T 1200170k ] 111694, mirs alkusted ot Maza Soflpu, Totm] & Al | Possassion | o, (ogoqn 53 [X00000000(1 232 |[SUSHIL KUMAR GUPTA 1,397.00 | 11-08-2025

HARIVILAS (Borrower) 7 12.08.170] Firozabad. UP Direction) Seuntanes - East- Rasta wide 20 On r T T b
2. "rl. EA-FHA DE“I wlru b | ot FE'E| ."l'I'E'SJS_ |||"|I"|IHH'| “Wias PMorth~ Plotof HarF-?a"L South— ﬂvﬂ?’-ﬂﬂ!ﬁ ? .!ulww' 5‘1’ EEMKKHHEEE&. ME qu EAﬂlH 1.‘1‘['&42'.."':' |1'|:|E'2|:'25
VIMAL (Co Borrower) as on 07042025 | Avitiansrej 55 [XXXOUUOMKKA5 T8 [RAKESH KUMAR 2,60,399.90 | 11-08-2025
Moda OF Payment :--For 5. Mo 3 - 8l paymant snall b2 made by demend draft in favedr of Hindije Housing Finance Limated payebls & 6 [OOSR T IS HASHI SETHI B89 83300 | 11-08-2025

‘arenasi of through RTESMNERT The accounts dedails are as follows: a) Mame ol the account:- Hindiga Housing Finance Limsted. . b) Name of
; e Barik-HDFC, o} Account No: HHFLTOUPLKNAGRAA1TI d} FSC Code:-HDFCOD04383, 97 [XAXNKXKXAXIATO | CARNATION ACREAGE PVTLTD | 2,93,30,068.00 | 11-08-2025
Satin SATIN HOUSING FINANCE LIMITED : . 5B [XOOCOOXXXXE200 [ANANDA SINGH 1.68,018.40 | 1-08-2025.
- " #

Housime orporate ice: , y Inar, . : o, -

Cc te Off Plot no 492, Udhyog Viha Loan Account No. 24104/2025 & Property Plot part of plot no. 22 Admeasuring T1.61 £q. | Symbolic T 13,98,000/ £q [% CXKXKT5 14 HARISH VWADHWA ) 44577 | 11.08.2005

I-'imuu? Ltd Phase -3 Gurugram Haryana-122016, 1, Mirs, ANJMA ANJINA Wi 13.06,522!- yards or 59.92 5. mirs khagrano, 195, situaied at Mauza | Possession ?SEEIJT AWK g : :

Registered Office: 5th Floor, Kundan Bhawan, SANJAY (Borrower) |' Kaulakkha, Tehsil and District Agra, Deeclion) On et i B0 | A02  ASHWAN KLIMAR 2147 88 | 11-08-2025

T ETTET MERETSIEEs | Azadpur Commercial Complex, Azadpur, New Delhi-110033 2. Mr. SANJAY SANJAY Sio gy | undares: East- Plotro. 23 Wesi- Rasta & ExL 18 7L | 410712026 7 10,000 61 [oOOXXXX2411 [DEEPAK SINGH 53,130.92 | 1-08-2025

DEMAND NOTICE VEERI SINGH (Co Borrower) |  #% 01 ol e ittt et 52 | KXKXCKUKXXXBEET |[RANJL WID BRAJESH KUMAR | 1,998,682 | 11.08-2025

UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF e e e — e - e : - p 1 L

FINANGIAL ASSETS AN ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ Mode Of Payment - For Sr. No. & - Al payment shall s mate by dermand draftn favour of Hindua Housing Firance Limied payabie o 63 LOCOUOCLIOOBET RHANUUASILECY J 207,00 :1 082025

WITH RULE 3 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002. Varanasi ar through RTGSNEFT The accounts defails are as follows: a) Mama of the account:- Hinduja Housing Finance Limied.  b) Namea of B4 [XRAXXNXAXXTS83INISHA GANGURDE 44400 | 11-08-2025

Under Section 13(2) of the Securitization and Reconstruction of Finangial Assets and tho Banik: HOFC o} Account No:- HHFLTOUPLKNAGRAA1561 d} IFSC Code:-HDFCOMD4389 B85 [OOOOOOOO01020 ISALMAN SARWER Q07 00 | 11-08-2025

Enforcement of Security Interest Act, 2002 read with Rule 3 (1) of the Security Interest TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: - 1. The Property is being soldon “AS 1S WHERE |5, WHATEVER THERE & WITHOUT RECOURSE BASIST BE 3000000 aass [RIJENDER KUMAR 72001373 | 11-08-2075
(Enforcement) Rules, 2002. The undersigned is the Authorized Officer of Satin Housing As such sala is without any kind of warranlies & indeemnifies. 2, Farhc'..s.apri{;}llhﬂ prl;l'gpéﬂy.' assabs (viz. exlanl & measuremants specifad m tha E-Auctan Sale Notica has e - ' 22 e ;

Finance Limited under The Securitization and Reconstruction of Financial Assets and it . ; : e 2 BY [XOCXXXXAXAIE1 [PRATAP CHAND SHARMA 188248 | 11-08-2025

- ; ; bean stated to the best of information of the Sacured Creditor and Secured Craditor shall not be answerable for any error, mis-slatement or omission, Actual extant &
Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred 4 : differ 3 E-Auction Sate Not et by tha S d Creditor is an Invitation o th R T Sk B T, ke et e e ot e S 6B [DOOOOOOO0OCI0A 3 IMAMIL SHARMA 1881.08 | 11-08-2025
under Section 13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) TP AHICE VIR LW e F A A M. P e, 1 0 Do R i L TVPERIN) S AT L R S HRITLIN ON JIURR ity S8 Sl s = AP

Rules, 2002, the Authorized Officer has issued Demand Notices dated 05.08.2025 under and will nat be deemed to constitute any commitment or any reprasentation on the part of the Secured Craditor. interestad biddars are advised 1o peruse the copies of title B0 [ XXX KXREITE | HIMANSHU BHUSHAN 216093 | 11-08-2025

section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrower(s)”), ﬁ;‘[ﬂgE w“l:lhﬂ SECured trlredrh:lr and i 'Cﬂ"fr'v"alm D:”;”dﬁﬂﬂgﬁﬂt F-'“flrl::'l'ﬁ'ﬁ {dLIJJEaT"gEHC: Et'll“-'t 1"':5'1'“5' & F'rﬁ'gzg.'lzj_?ndmmlm metl,-" r\;ﬂTTi,lsaﬁ:z Hndcf'lalmsllﬁiaﬁ 70 [O0OO0MCOMSES | INDU SINGH 10.67 058,82 | 11-08-2025

to repay the amounts mentioned in the respective Demand Notice(s) issued to them that aflacting Ine propedty babona Subiaussion af bds. 4. Aachon'bixkng shail onfy be Moough “ombine alactenic m raugh the website hitps: i bankeauclions. com Lr FrT = e,
are also given below. In connection with above, Notice is hereby given. once again to the Auction provided by the senvice provider Ws C1 INDUA PVTLTD, who shall arrange & coordinate the endire process of awction through e e-auction platform. 5, The A1 AR RRR AT LI NG R sttt ML RD ]
said Borrower(s)to pay the due amount mentioned in the notice dated 05.08.2025 under baddars may parlicipate in e-auckan for bidding fram their place of choice. Infermet cannectivily shaf have o be ansured by bidder timsell. Secured Creditor fserice 12 :{IIIRKH:{HM% 'E"HJU ElHGH 3,855,598 | 11-08-2025
sec. 13(2), within 60 days from the publication of this Notice, the amounts indicated herein prowider shall not be held responsible for the intérmet connactivity, netwark problems., own system crash, power fallure eic 6. For details, hefp, procedure and onling T3 (KOO0 XXX2600 [SAURABH KUMAR 3,233.70 | 11-08-2025
below, together with further interest as detailed in the said Demand Notice(s), from the bidding on e-auction prospeciive bidders may contact the Service Provider Mis G1 INDIA PYTLTD. G05A, Add- C1 INDIA PYT.LTD, 3rd Floor, Plot Mo 68 sacinr-34, W T BTA 4 O6E G4 | 19-08-

, \ a ¥ T OGO XXX X605 |AASTHA GUPT JO6E.9 08-2025
date(s) mentioned below till the date of payment and/or realization, payable under the loan (urgaon, Haryana-122003, {Help Line No.+51-124-4302008) Supporl Email - Supporl@bankeauctions.com, (Suggort Mobile Number--7291984124112511126) Mr. T T OOOrOnna0 V0TI PANDEVA T 05d 68 | V082005
agreement read with other documents,writings. If any, executed by the said Borrower(s). Mithalesh Kurmar Mok, 7080804466, Ermail: Mithalesh kumarg@c1india,com, dethi@clindia com, For participating in the e-auction sale the intending bidders should  tosieata ] AL
As security for QUB repayment of thﬁ 'Oaﬂd Ehe following assets h?ve been mortgaged to reqister thair namea al I'-‘:l.ps‘.']'bal‘lk.EE;JI:t-Gl'IE-.l.'l:ll'n well in advance and shall gal the uger id and password. Intending bidders are advised 1o change only the password 76 [XICNNXAAAITTHABHINIT KUMAR PURI 24718540 | 11-08-2025
Satin Housing Finance Limited by ths said Borrower(s) respactively. immediatily upan raceiving it rom the service provider. 7. For participating in e-auction, Intending bidders have to deposit a refundable Eamest Money Deposit {EMD) of 7T [KOO00000 1 554 |CHANPREET KALR 37113.00 | 11-08-2025
Name /‘éf Tl:enlio:rgwer(S) Bg?éagim‘iﬁ Des((im:nﬂgsa%fl esfn(::r%c:t‘\)sm 10% OF RESERVE PRICE (s menfianed above) shallbe payable by interested tidders through Demand DraftNEFTIRTGS/IMPS in favar af* Hinduja Housing Finance 76 |XXOOUOKXXX 1407 [DHEERAL SHARMA 16,67,628.02 | 11-08-2025

uarantor(S) _ . perty Limitad " on or befare above mentionad date 8. Tha intending bidders should subenit the duly fided in Bid Farm (format avagable on htipsfankeavctions.com) alang with 70 IXCOOXRKE 114 [RAM PHAL — 7 809 20 | 17.08.200%

Binay Pathak S/o Demand Notice Flat Bearing No. 708, On 7th Floor, (Area the Demand Draftremettance towards EMD in a sealed cover addressad fothe Authorized Officer at Hinduja Housing Finance Limited, a1 9th Floor, Unitne - 910, Plot na - : -

Pashupatinath Date: 05.08.2025 | Measuring 1260 Sg. Fts), “Maia Marvel)”, TCIG-2/2 & TCIG-55, Cyber Heights, Vibhuli Khand, Gomtnagar, Lecknow, UP — 226010, The sealed cover should be super scribed with “Bid for partacipating in E- B0 |HCOKXRXRA 524 |[RAMESH MANCHANDA 1.911.14 | 11-08-2025
:‘é’é‘:f{“',’:,‘)"ak A"}? unt RST26’06’1q3/' ﬁﬁ‘fg}fd Viﬁ; el?ﬁ'oorN a,\?: rarExlg(;r:s;onné Auction Sale - in the Loan Account Number fas mentianed ahove) for the property {as menbioned sbove) 9. Afler expiry of the fast date of submission of bids with EMD, BY |0 N XKATTE |SHREY JULE G.06 406,00 | 11-08-2025
Aprajecta Kumari | Lakn St Thousand One | Loni, Tehsil & Distt. Ghasiabad, (0.p). iy i St bl it et il il i bR S bt B2 |XO00CKXKXXX0590 [ANU GARG 2.40,920.60 | 1-08-2025

- B A :- East: Na, West: Na, ; : it ; b et : i B i bl .0a-

(Co-Borrower) Hundredoghagezggév) As On Nglrltnh(!el\(lia, § (l)luntﬂe:rNa ast: Na, West: Na ko6 bidding Jsackon proceedings o the Sl and fime mentioned 1 B Ausion Sale Nolice, 10, e biding ainong e quslited bidders 3ol skt fram fhe B3 [POCOOOOOKXATAE | MANYI HA?ANA 1.91.{:-3-::1.513 11-08 EG?S
Sonu S/o Naresh Dem.and. Notice A Property of Gata No. 217/2. Measurin highest bed quobed by the quadfied biddess. During the pracess of inber-sa bidding, there wil be unlimiled extansion of “10° minutes each, [.a the end Eme of e- auction B4 OCOOOOOOILE | REENA KAUSHIK 8,06,186.00 | 11-08-2025
Kumar (Borrower) Date: 05.08.2025 98 00p qu Mtr. Situated At éram/Moujg shall be automatically extended by 10 Mirdes each time if bad is made within 10 minutes from the last extension. 19, Bids once made shall not be cancelied or withdrawn. BS [ MOOOOCKXXXIOTT [MADAN LAL BANSAL _52.720.37 | 11-08-2025
Meenu . Amount Rs 8.16,132.85/- Dufgesh Nadar Bagat Rustamkhani, AN bids made from the user id given l-.:.'-l:lil:l-fgr will be deemed to have been made by him alone. 12 The successh bidder shall deposit 25% of the bid amount {indluding EE' T ﬂ){:ﬂ:ﬁﬂl} 5 DE"-' .'-".FEDRA 2 270, _3? 11- 08 ?ﬂ'f-.'”ﬁ-
(Co-Borrower) (Rupees Eight Lakh Tehsil & District Moradabad. Bounded EMD) on the same day of the safe, being knocked down in his favor and balance To% of Bid amcunt ».'glthln 15 days from the date of sale by _DD.'F_*ay BT OO0 T02T LY OT] SHARMA 1R30775.10 | 11082025

Sixteen Thousand One | As Under :- East : Plot Laxmi & Sudheer prderMEFTIRT GE/IMPS favonng Hinduja Housing Finance Limited, 13; In case of default in paymend of above slipulaied amounts by the successful bidder 7 auclion A L =
Hundred Thirty Two And | Kumar Raghav, West : Plot Ramesh, purchaser within the stipulated tame, the sala will ba cancelled and the amount already paid (including EMD) will be forfaited and the praparty will be-agam pul to sale. 14, BE | XXXNXXXXXRGTO0 |NEERAJA AHLIJA 3,762.09 | 11-08-2025
Eighty Five Paisa Only) As | North : Rasta 8 Ft Wide, South : House Al the request of the successful bidder, the Authonised Cfficer inhis sbsoluie discretion may grant further fime in writing, for gepositing the balance of ihe bidamaunt. 15 BO OO NN KK EE [ GURNAWAZ SINGH 1,20 648,00 | 11-08-2025
On 09.07.2025 Girish Shankar Gupta. The Suceassful Bidder shall pay 1% of Sake pace lowards TDS {oul of Sale proceeds] and submil TDS cartficabs o the Authorised officer and the deposit the enfire n o ¥
: B0 | X083 |[DEEPAK. MITTAL B3 | 11-08-205

Ravi Kumar S/o Demand Notice Residential House Built On Plot No. amount of sale price [after dedwsction of 1% towards TDS), adusting the EMD within 15 working days of the acceplance of the offer by the authorized officer, orwithin such o1 POOOOOOOOMETET IAND MEHAN 0481 | 11082005
Satvir Singh Date: 05.08.2025 80 Area Measruring 130.66 Sq Yds, other extended bme as deemed i by the Authorised Cfficer, faling which the samest deposit will b2 forfeited, 16. Municipal | Panchayat Taxes, Electncity dues (if any) and e
(Borrower) Amount Rs 6,11,195.96/- |IE- 109.244 Sq Mtrs, Khasra No-291, any other authoritias dues (i any) has to be paid by the successful bidder bafore issuance of the sale certificate. Bids shall be made taking into consideration of 3 the 82 [OO0DOCX9930 | SUBHASH CHAND ARORA __50.00 | 11-08-2025
;- ggr\;\‘:ge[r)es‘%hgh (Pl:l(?:seasnsdléllfgwuﬁ?r‘gn m‘:ﬁtgdni’;!‘_ mgtu;:ramlljtgtggﬂh d:?ihls\lsl stafitory dues pertaining i the property. 17 Sale Cerfificate will be issued by the Authorsed Officer in favour of the successéd bidder only upon deposit of entire g3 [O0OOO0000AT0 [VINDD KUMAR AGARWAL 1R17.26 | 11-08-2005
([':O_Bormwer) Ninety Five And Ninety | Under - East- Path 16 Ft Wide, West- pur!:I:ras.g prce ! i arntmndl E|r||..1 fu_rnlshlng the nl:l_::u;s.ar:,' proad in ri:'-'=li|:u_-n:ln:~‘ pﬂ'g.'l'.ll’:lrllnl’_"f ail l:ax%s .fr_'ha?gE:E ‘:_ﬂ-.ﬁpplll:?bze I-Enlgal cﬂf?rgezi o COnveyance, ::'I:'|!‘n[.| I:Iuh_.'._ od [oooooooooarnn [RAJEEY GUPTA 217601 | 11-08-2075

Six Paisa Only) As On | House of Fateh Singh, North- House regisiration charges and ofher incidental changes shall be borna by the auction purchaser. 15, The Authorized officer may posipone ! cancel the E-Auction-Sale AT L SINGH 9178 08200

09.07 ZOVZS Hole. South- House of Mahendra Singh. proceedings without assigning any reason whatsoever, In case the E-Auction Sake scheduled is posiponed 1o a later date before 30 days from the scheduled date of sala, g AXX ARhIL 3HAL 38,00 | 11-08-2043

i the said B Al 1 'I:[ = K 1 S tin Housing Fi Limited iLwill be displayed on the wabsile of the sanvica prowdar. 20, The decision of the Authorized Officer |2 final, binding and unquestonable. 21. All bidders who subemitted the D6 | MO KE2RE [KAPIL TANEJA 0,04 62382 | 11-08-2025

e said Borrowers shall fail to make payment to Satin Housing Finance Limited as bids, shall be deemed to have read and understood the terms and conditions of the E-Aection Sale and be bound by them, 22, For further details and querles, contact OF |20 XX XA XT480 |DEERA PILKHWAL 2005382 | 11-08-2025
aforesaid, Satin Housing Finance Limited shall proceed against the above secured assets v S - et : ; Ll : L i 4 L)

. . . . : Auilmrrﬁed ﬂlﬁﬂEn HII'Idl.lJE HI:II.I'EIHE ﬁl‘lﬂﬂﬂE LI:I'I'lI'I:Ed. Mr UTHEEh Chﬂ.i.lhﬂl'l = MHEEiEHE, EMML. aun’ﬂur@hlndujahuusqngﬁnanne.num nThlﬁ- pl.]h-lll:ﬂt‘lﬂl'l- E me:‘:}{:{}:.ﬂ: 2 .'!'.IUI-I-AR S"‘vl'"H SH.;'.Hl 2 I:"I?H ':!I 4 ua_ﬂl}

under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said I Th ) X 5 M G fihe ab ] 1 to e 8181 e Securtty blarest (Ent " g 204 E 1-08-2025

Borrowers as to the costs and consequences. The said Borrowers are prohibited under saiso J0{Thirty) day's nobice to the Borrower / Mortgagor | Guarantors of the above said loan account pursua e 8(E) of Security Interest [Enforcement] 93 [XXKKHAKNKXIE58 [PRADIP BURNAN 1800.63 | 11-08-2025

the Act from transferring the aforesaid assets, whether by way of sale, lease or otherwise Rules 2002; about holding of auction sale on the above mentioned date = T AN TR ST B TR T
without the prior written consent of Satin Housing Finance Limited. Any person who Place: Agra, Date: 12-08-2025 Authorised Officer, HINDUJA HOUSING FINANCE LIMITED 00 X300C AN
contravenes or abets contravention of the provisions of the said Act or Rules made there Spechal Insiructions | Cantion: ES00ing In e sl mindtes/saconds should be avokied by the bioders In Ther awn eresl. Nefher Findiia Housing Finance Limited nor 1 XCO00COOCCT10 |SUDHIR MARN 2,056.42 | 11-08-2025
;Eg%résgﬂh%eﬁlsﬂﬁ for imprisonment and/or penalty as provided lér;derl:hthc.t' d offi the Service Providar will ba I'EIEJ,:JI:III'IEib'-".IErEII'I:.'iEIFIEHSHEu!'JrBl:|I'I|."drnE|.‘-':lil.Il'B. Pawer failure E:l.l'.:.:llz:l‘l“-'.l‘ﬂ part of the bidder I such cases. In order o ward off such confingant 02 XK NNNE I8 |ALPANA GUFTA 4, 280,00 | 11-08-2025
DATE: 13.08.2025 SATIN HOUSII\I/(-:‘: FII;‘IAglr[I:zEeLIMI'II'(iEe[; Silualion, bidders ane requastad to maka all the necessary arrangesnents | allematves such a8 back-up power supply and whatewer alsa reguired so that hey ana abla by 0GR OO0 T I (RAVINDER SINGH DASILY J04-00 | 11-08-2025

———— circummantsuch sibuation and are able loparticipate in fha aucton successiully, 0 OO0 E005 IREVANT SINGLA 302585 00 | 11-08.2025
Date : 13.08.2025 Sdi-
Place : Delhi + Haryana HOFC BANK LTD.
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Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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30 91 2025 @ @arw fodt @ oy asariiftn wifee RAdha Registered Office Address: 519, 5th Floor, DLF Prime Towers, Okhla Industrial Area, Phase-l, New Delhi-110020
gfdersf @& favwer € | il i o W) Corporate Office Address: SATYA Tower, Plot No 7A Sector 125 Noida, Uttar Pradesh- 201301 India
q Phone No. 011- 49724000, website : www.satyamicrocapital.com
H r——— ke Lt T Y . L . - -
o fravm 30062025 | 31.03.2025 | 30.06.2024 | 31.03.2025 Extract of the Financial Results for the Quarter ended June 30, 2025
i B B R (Rupees in million unless otherwise statedI
1 | viaem A wa = 5,303.20 3.913.06 3,787.89 16,768 45 P
2 | aremaren w2 o aw Qo™ £33 96 303,32 64835 2182 14 Quarter ended | Quarter ended | Year ended

'3“1 L 5319 30332 | 64835 | 215014 SNo| Particulars June June March
& [ow % oz am 404 45 230,55 505.92 1,827.04 30,2025 | 30,2024 | 31,2025
B .;1' ety v A ETE M T02.51 I:IE'E T2 TE3.83 1,488 41 : . Un-audited Un-audited Audited
_E_.“_;--n gt fa goft (wetw 10 ol an o ) 6,863.90 6,863.90 f,863.90 6,863.60 1 | Total income from operations 2,111.66 3,294.54 13,008.96

7 ] __E-I_F_‘-.'_F-: "l ol i r-rll m‘ il fal Sl L) d-g'lgqg__ 2 | Net profit/ (loss) for the period (before tax, exceptional and/or extraordinary items) (3,312.12) 308.23 352.71
8 | uit woe sy (N W 8 10— W) . - : ; ;

e AT e o i 3 0 T8 X 3 | Net profit/ (loss) for the period before tax (after exceptional and/or extraordinary items) (3,312.12) 308.23 352.71
ot ,:;'}','-'.;,‘T; S ——— 052 030 | 065 FXT 4 | Net profit/ (loss) for the period after tax (after exceptional and/or extraordinary items) (2,479.28) 230.08 254.23

Area 5 | Total comprehensive income / (loss) for the period [comprising profit / (loss) for the

i, wtm Wl fepdvagm it sl wedieren apevaemd) ey 2008 o ey a3 o aen e goedul @ gray et fadm period (after tax) and other comprehensive income / loss (after tax)] (2,489.58) 228.30 189.17
afted ® fwgn srem o fave & ameretitn it oftendt @ ot @ e geeda ([T v ool o Gy 6 | Paid up equity share capital 657.16 656.92 657.16
T LR =
WWW.DUBLITTECYCIErS. com T e § 1 7 | Instruments entirely equity in nature 2.50 2.50 2.50

1. wWramars areri i ol R ludi luati
A i wma d - 8 Seserves (excluding revaluation reserve) (28.42) 2.499.25 2.460.44

ik S ecurities premium account 7,333.41 ) 7,333.41

farawor 30.06.2025 | 31092025 | 90062024 | 31.03.3025 et a1

H fwcerafillna) | (demahfte) | (ademadifin | (e - Pe'd 0 Soht caoTal T ot do det 7,964.65 s 10,453.51
1 [ @ g 288160 | 308061 | 382137 | WOONI0 | oo e ioE 0 B T M
3 | areare = v w7 94 14091 B8, 25 407 B3 97769 utstan Ing re. eema e.pre erence shares i [ il
NET _1; AT 148 41 95 25 402 B3 77 64 13 | Debt equity ratio (no. of tlmes) 4.64 4.22 4.27
dlsndamem 110.60 6920 200.25 702.16 14 | Earnings per share (of Rs.10/- each) (for continuing and discontinued operations)

BLELELD FE W SN 408 66 (318.07) &77.18 84353 1. Basic™: (37.73) 3.50 3.87
6 | wen gl fow qub (uehw 10 w90 W A gE) §,863.80 6,863.90 6,863.90 6,863.80 2. Diluted*: (37.73) 347 3.84
T | &= g Ll Gl i) Gl Gl 4,088 28 15 | Capital redemption reserve Nil Nil Nil
B | o waw amw (el ol ¥.10/ — W) = - - -

16 | Debenture redemption reserve Nil Nil Nil
= (ov W) (mits ) 0.16 0.10 D44 1.02 17 1 Dobt serv i
L 016 0.10 044 1.02 ebt service coverage ratio_ NA NA NA
y 18 | Interest service coverage ratio NA NA NA
HICH:

*The EPS and DPS for the quarter ended June 30, 2025 and June 30, 2024 are not annualised

Disclosure in compliance with Regulation 52(4) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulation, 2015 (as amended) for the quarter ended June 30, 2025 are
presented in below table:

o & SNol Particulars Quarterended | S.No.| Particulars Quarter ended

June 30, 2025 June 30, 2025
1 | Net profit / (loss) after tax (Rs. in million) (2,479.28)] 9 | Inventory turnover NA

g U Rugaasd ffde Earnings per share: i i
EEN / 2 ings p €. .| 10 | Operating margin (%) NA
'miln W Basic (not annualised) (37.73) . .

o feah . ﬁ%ﬁ. Diluted (not annualised) (37. 73) 11 | Net profit margin (%) M7.41%

f&=ri®: 12.08 2025 HATFTI—0194 1085 3 | Current ratio (no. of times) NA| Sector specific equivalent ratios, as applicable:
4 | Long term debt to working capital (no. of times) NA| 12 | GNPA (%) 4.76%
5 "I Bad debts to account receivable ratio NA| 13 | NNPA (%) 2.39%
6 | Current liability ratio (no. of times) NA| 14 | CRAR (%) 15.18%
7 | Total debts to total assets 0.81| 15 | Provision coverage ratio (%) 51.03%

8 | Debtors turnover NA

This iz only an advertisement for information purposes and not an Allotment advice,

T. T. LIMITED

Cur Company was onginally incorporated as Tirupati Texknit Limited' on September 29, 1978, a5 a company limited
by shares under the Companies Act, 1956. A cerificate of commencament of business was granted 1o our Company
on Movember 30, 1978, by the Ragistrar of Companies, Dalhi & Haryana ("RoC"). Furdher pursuant o Section 13 of
Caompanies Act, 2013, and alher relevant provisions, name of our Company was changad 1o T. T, LIMITED and a
fresh cedificate of incorparation conseguent upon change of name dated January 15, 1988 under the Companies
Act, 1956, was issued by deputy registrar of companies. Dur Company pursuant to a resolution passed in the meefing
of Board of Directors on December 16, 2024, have shifted its Registerad Office from 879, Master Prithvl Math Marg,

Karal Bagh, New Delhi - 110005 to Poddar House, 2nd Floar, 71/2C. Rama Road, Mot Nagar, New Delhi - 110015
i.e. within the kocal limils of City w.e l. from December 16, 2024,
Registered & Corporate Office: Poddar House, Znd Floor, 71/2C, Rama Road, Moll Magar, Mew Dalhi - 110015,

Tel: +891 11 45060708;
Fax: M.A. E-mail; newdalhiipitlimited.co.in ; Website: www tilimited.co.in;
Contact Person: Rahul Maurya, Company Secretary and Compliance Officear;
Corporate ldentification Number: L181010L1978FPLCOG241

OUR PROMOTER: MR. RIKHAB CHAND JAIN
FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF T. T. LIMITED ("THE COMPANY™).

ISSUE OF UPTO 3,33,30,444 FULLY PAID-UP EQUITY SHARES OF FACE VALUE T 1/- EACH (THE "RIGHTS
EQUITY SHARES™) OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 12/- PER EQUITY SHARE (INCLUDING
A SHARE PREMIUM OF T 11/- PER EQUITY SHARE}) (THE "ISSUE PRICE"), AGGREGATING UPTO ¥ 4,000
LAKHS ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO
OF FOUR ({4) RIGHTS EQUITY SHARES FOR EVERY TWENTY SEVEN (27) FULLY PAID-UP EQUITY SHARES
HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON FRIDAY, JULY 4,
2025 (THE “ISSUE"). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES |5 TWELVE (12) TIMES OF THE
FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED
"TERMS OF THE ISSUE" BEGINNING ON PAGE 135 OF THIS LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Direclors of our Company wauld lika o ihank all ils shareholders and investors for their response (o
the Issue, which opened for subscription on July 17, 2025 and closed on July 31, 2025 and the last date for On Market
Renunciafion of Rights Enfitlements was July 25, 2025, Out of the total 2,681 Applications for 3,76,68.965 Rights
Equity Shares, 410 Applications for 568,566 Rights Equity Shares were rejected due to technical rejections as
disclozed in the Letter of Offer. The total number of valid Applications received was 2,239 for 3,71,00,389 Rights
Equity Sharas, which was 111.31% of the |ssue size. In accordance with tha Latier of Offer, the Basiz of Allotmant
was finalized on August 5, 2025, by the Company in consultation with BSE Limited {"BSE™), the Designaled Stock
Exchange, the Lead Manager fo the Issue and the Registrar fo the Issue, The Rights Issue Committes has af its
meeting held on August 05, 2025 approved the allotment of 3,33,30,444 Rights Equity Shares to the successful
Applicants. All valid Applications afler technical rejections have been considered for alloiment. In the [ssue, NIL Rights
Equily Shares have bean Kepl in abeyance.

1. The breakup of valid applications received and rejected from the shareholders and the renounces is as undear |

Gross Applications Lg‘iﬁlgﬂj{ﬁ::::f'l Valid Applications
Category 1 : ¥
Nos.| Siives | '(Ra)  |No® | Snarcs| (Re) |No%:| Shares | (Re)

Eligible 20B0(2 59,00,799 |31,0917,588 | - - - 2069| 25,909,799 | 31,00,17,588
aharaholders

Fenounces 170 | 11,190,600 |13 4287 200| - - . 170 | 11,190,800 | 13,42 87,200
Rejected Bid | 410 | 5.68,566 68,.22,792 | 410 | 568566 | 68,22.792| - - -
Total 2649 |3,76,68,965 |45,20,27,560 | 410 | 568566 | 68,22,792 | 2239)3,71,00,399 | 44,52,04,788

*Amount Includes for partially refected cases.
2. Summary of Allotment In various categories is as under:

Mo, of Number of Rights Equity Number of Rights Eguity Total Rights
Category Applications | Shares Allotted - against Shares Allotted - against Equity Shares
Entitlement (A) valid additional shares (B) Allotted (A+B)
Shareholders 2069 92 46,230 1.66,63, 560 2.509,09.709
Ranouncas 170 65,52 358 8 Bl 289 74,20 845
Total 2,239 1,57.98,595 1,75,31,6849 3,33,30,444

Information for Allotment/refund/rejected cases: The dispatch of Allotmeant Advice cum Refund Intimation to the
Allotiees, as applicable, has been completed on August 12, 2025, The instructions for unblocking of funds in case
of ASEA Applications were issued o SC5Bs on August 5, 2025 and August 6, 2025, The listing applications were
filed with both the BSE Limited ("BSE"} and Mational Stock Exchange of India Limited ("N3E") on August 6, 2025,
The Caompany has receivad the listing appravals from both BSE and NSE on August 11, 2025 The cradil of Rights
Equity Sharas o the respeciive demat acoounts of the allottees in respect of Allotment in dematerialized form will
be completed on or about August 12, 2025, For further details, see "Terms of the Issue - Aliotment Advice or
Refund@Unblocking of ASBA Accounts” on page 155 of the Letter of Offer, The frading in fully paid-up Equity Shares
issued in the Rights Issue shall commence on BSE and NSE upon receipt of trading permission, The trading iz
expectad to commence on or aboul August 14, 2025; Further, in accordance with SEBI circular bearing reference -
SEBVHO/CFOVDILZ/CIR/PI2020/1 3 dated January 22, 2020, the reguest for extinguishment of Righls Entitlemeants
was sent to NSDL & CDSL on August 11, 2025,

DISCLAIMER CLAUSE OF SEBI: Submission of Letter of Offer to SEBI should not in any way be deemed or construed
that SEBI haz cleared or approved the Letter of Offer, The Investors are advised o refer to the full text of the Disclaimear
clausa of SEBI| as provided in "Other Regulatory and Statutory Dizclosures - Disclaimer Clause of SEBI™ on page
129 of the Letter of Offar

DISCLAIMER CLAUSE OF BSE (Designated Stock Exchange): It is to be distinctly understood that the permission
given by BSE Limited should not, in amyway, be deemed or construed that the Lelter of Offer has been cleared or
approved by BSE Limited, nor does il cerlify the correciness or complateness of any of the contents of the Latter of
Offer. The Invesiors are advised to refer to the "Other Regulatory and Statutory Disclosures - Disclaimer Clause of
the BSE" on page 130 of the Letter of Qffer for the full text of the Disclaimer Clause of BSE

DISCLAIMER CLAUSE OF N3SE: It Iz o be distinctly understood that the permission given by MSE should not in any
way be deemed or construed that the Letter of Offer has been cleared or approved by NSE nor does it certify the
correctness or completanass of any of the contents of the Lelter of Offer. The Investors are advised to refer ta the
"Othar Regulatory and Statutory Disclosures - Disclaimer Clause of the NSE™ on page 130 of the Letter of Offer for
the full text of the Disclaimer clause of NSE

Unless otherwise specified, all capitalised terms used herein shall have the same meaning ascribed to such
terms in the Letter of Offer.

LEAD MANAGER TO THE ISSUE

. BEETAL

mefeling valuss o vadua

SUMEDHA FISCAL SERVICES LIMITED
oA Gaalanjali, Bth Floor, 88 Middlston Streeat,
Kaotkata - TOD 07 1, Wast Bengal, India,
Telephone : +91 332 229 8936 1 6813 5800
Facsimile : M.A.

Email : i righlstssusi@sumedhalfiscal.com
Website : wwiw sumedhaliscal com

Investor Grievance Email id :
mb_compliancefsumedhafiscal.com
Contact Person : Ajay K Laddha

SEBI Registration Number ; [NMOIOOO0ETS3
Validity of Registration : Permanent

REGISTRAR TO THE ISSUE

BEETAL Financial & Computer Services

Frivate Limited

Beetal House, 3rd Floor, 99, Madangir,

Behind Local Shopping Centre, Mew Delhi110082, India
Telephone : 91-011-29961 281/ 29961282/42950000
Facsimile : N.A

Email ; bestal@beetalfinancial.com ! beetalta@gmail.com
Website : www beetalfinancial.com

Investor Grievance Email id :
investon@bestalfinancial.com

Contact Person : Punit Mittal

SEEBEI Registration No.: INROODOD02E2

Validity of Registration : Fermaneant
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T. T. LIMITED

Sdi-

Rahul Maurya

Company Secretary and Compliance Officer

Date : August 12, 2025
Place : Maw Dalhi

Notes

1 The above financial results for quarter ended June 30, 2025 have been reviewed by the Audit Committee
and approved by the Board of Directors at their meetings held on August 12, 2025, in accordance with
requirement of Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015 (as amended). The financial results have been prepared in compliance with IND-AS as notified
by Ministry of Corporate Affairs and were subjected to limited review by the statutory auditors of the Company.

2 The above is an extract of the detailed format of financial results for the quarter ended June 30, 2025
filed with the Stock Exchange (BSE Limited) under Regulation 52 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015. The full format of the financial results in terms of
Regulation 52 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 for the
quarter ended June 30, 2025 are also available on the website of BSE Limited
i.e. www.bseindia.com and on the website of the Company at www.satyamicrocapital.com.

3 This extract of financial results for the quarter ended June 30, 2025 has been prepared in
accordance with the requirement of Regulation 52 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, read with master circular SEBI/HO/DDHS/DDHS-PoD-1/P/CIR/2024/48

dated May 21, 2024, as amended. For and on behalf of the Board of Directors of
SATYA MicroCapital Limited
Sd/-

Vivek Tiwari

Managing Director and CEO
DIN: 02174160

Place : New Delhi
Date: August 12, 2025

V.R. WOODART LIMITED

Corporate Identification Mumber: L5

Registered Office: Shop Mo, 1, RaulAp ;
Contact Number: +91 22 4
Email Address: in

Recommendations of the Commities of Independent Directors I'IDEI of VR WOODART LIMITED ["I'ar-gnt Company’} in relation
o the Open Offer ['Offer') made by Mrs. Minal Patil (Acquirer 1) and Ms, Maddukuri Mounica (&cquirer 2] {hereinafier collectively
referred to as "Acquirers’), to the Public Shareholders of the Target Company under the provisions of Regulation 26(7)
of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and Subsequent Amendments therefo
('SEBI (SAST) Regulations’).

=

Date

yrmbal - 400008, Maharashira, India

o — e

THEE-I:Iajf August 12, 2025

MName of the Target Company VR WODDART LIMITED

Details of the Ofer pertaining to the
Target Company

Open affer being made by the Acguirers for acguisilion of up 1o 1,06.50,070 Ofer Shares,

represanting 26.00% of the Vating Share Capital of the Target Campany, at a price of

T22000- par Ofler Shara, payabia in cash, assuming full acceplance aggragabing 10 2 raximien
consideradion of 23 43.01.540.000 payabie in cash

Refarenca - The Public Announcement dated March 0F, 2025 (P47, the Delailed Public
Statement ('DPS’) published on March 13, 20025, the Oraft Letter of Offer [OLQ') dated
March 21, 2025 ard the Lefler of Offer ('L daled Auqust 05, 2025 issued by Swaraj Shanas
and- Securities Private Limited (Manager o the Offer} on behalf of the Acguirers

MNames of the Acquirers and Persons
Acting in Concert with the Acguirers

s, Minal Patil (Acquirer 1) along with Ms. Maddukur Mouresa (Acquirer 2).
There is no persan acling in concar for fhis COffer

Nama of the Manager to the offer Swaral Sharez and Securibes: Private Limifed

Members of the Commitiea of &r. No. Hame of the Independent Diractors I::Iaslgn ation
Independent Directors (IDC) T8y M. Manian Manic Shah S Chalrperson
2 Wirs. Midhi Kirti Bhalt Member
3 M. Vit Arvind Rathod Member
4 | M Karlk Ramash Jathwa | Membar

IDC Member's relationship with the 1.
Target Company (Director, Equity Z
shares owned, any other contract/
relationship), if any

Al DC Members are Independient Ellre-vlurs on the Board of $he Target Company,

Mane of the members of the IDC hold any equity shares or other securilies of the Tanget
Campany o have any confract relationship with the Targel Company ofber than their
appaintment. &5 ndependam Dirsclors of the Target Companm.

Trading in the Equity Shares/other
securities of the Target Company
by IDC Members

Mong of e 10C Membars have raded in tha Equity Shares of the Tare! Comgany from lhe
date of the Public Amnouncement il the date of this Recommendations,

Mone of fhe IDC Members hold any contract, nor have any direct or indrect relationship with
ihe Acquirers, their Proematar, Direclors, and Shareholdars, in thelr personal capacibies.
Further, since the Acguirers are individuals, Directorship or the detads of holding of the Eguity
Shares/other securifies of the .ﬂu::qmmrs is not appn..a..lﬂ

Ll et Ll = T P T SR s L M P A D e B S A TR e = L S o

=ince the Apguirars are indimduals, Bhe detels of ireding in the Equity Sheresiother secunbies
of the Acguirers by 1DC Mamber, & nol applicabla,

[DC Member's relationship with the
Bequirers [Director, Equity shares
owned, any other contract/
refationship), if any.

By e e o, L

Trading in the equity sharesiother
securities of the acquirers by
IDG Members

Based on the réview of the PA, DP3, DLO and L0 ssued by the Manager fo the. Offer on behaif
of ihe Acguirers, 105 Members befieve thal- given fhe Equity Shares of the Targst Company
ane freguently traded in accordance with ihe provisionz of Ragulation 2 {1} () of the
SEB! (SAST) Regulations, the Offer Price has been determined in accondance with and

% in lire wilh the parametans prescibed undar Regulations B (1) and 8 (2) of the SEBI [SAST)

Feguialions

Howavar, the members of tha D deaw attention of the Shamhaolders 1o he closing market

price of {he Equity Shares of the Target Comgany on the BSE Limited "BSE™) a3 on Monday,

August 11, 2025, bemg INR 49.82 per Equity Share, which is highar than the Offer Prce.

The Shareholders of the Targel Company are advisad bo independently evaluale the Open

Offer wida LO dated Tuesday, August 05, 2025, including the nisk faciors described tharein,

ihe marked peformance of the Equity Shares, snd {ake an informed decision in the best of their

nfaresis aboud tendaring the Equity Shares held by them in the Opan Offer.

This statemant of recommendafion will be availsble on the websse of the Target Company

al www.vnwoodar.com

IDC Membears have taken into considarabion and reviewad the following Offer Documents for

making the recommendafion

a) Public Anncuncameni dated Friday, March 07, 2025 ;

B Delailed Publc Statement daled Wednesday, March 12, 2025, in connecion with fhis
Offer, published on behalf of the Acqurers on Thursday, March 13, 2025, In Financial
Express (English daiy) (Al Editions), Jansatla (Hind dady) (Al Editions) and Mumba
Lakshadeap (Marathi Dady) (Mumbai Edition);

c) Owaft Lebler of Cffer dated Friday, March 21, 2025, filed and submitied with SEBI;

4] Leffer of Offer glong with Form of Accepiance and Form SH-4 dated Tuesday,
Mugust 05, 2025;

The OfferPrice i3 in tems of Reguiabion 8 (1) and B2} of the SEBI [3AST} Regulations.

gased on the review of the gloresand Dffer Documents, the (DG Members are of the wew thad
{he Offer Pricass infne with the parameters prescrbed by SEB| inthe SEBISAST) Requiations,

Howavar, tha Sharahalders of the Target Company are advised to Indapendanly evaluate the
Open Offer and take an Informed decision in e best of fer inferesis
These recommendalions have been unanimously approved by the DG Members

Recommendation on the Open offer,
a5 to whether the offer, is or is not,
fair, and reasonable

Summary of reasons for the
recammendation

Dizclosure of Voting Pattern
Details of Independent Advisors, if any | None

Any other matter fo be highlighted Mone
Termrs nod defined herein camy the mesning prescribed o theny in the Lefter of Offer dafed Tuesday, August 05 2025

To the best of our knowledge and belief, after making the proper enquiry, tha information contained in or accomparying this statamant i, in
all materigd respect, tnee and comest and not misiesding. whather by omission of any information or othenwise,-and includes all the information
required 1o be dizclosed by the Target Comgany under the Regulations.

For and on behalf of the Committes of Independent Directors
V.RE. WOODART LIMITED

sdi-

Mr. Manan Manoj Shah

Chairman of the IDC

[DMN:D7SBATIT)

Place: Mumbai
Date: Tuesday, August 12, 2025

epaperjansatta.com




